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IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE
(Through Virtual Court)

BEFORE SHRI R.S.SYAL, VP AND
SHRI PARTHA SARATHI CHAUDHURY, JM

AT T 4. / ITA No. 440/PUN/2020
fRuafwor a9 / Assessment Year : 2014-15

Kruti Lalitkumar Jain
10th Floor, Kumar Business Center,
Bund Garden Road,
Pune-411 001
PAN : AFXPJ2261C
....... ad@TfT / Appellant

9™ / V/s.

The Deputy Commissioner of Income Tax,
Circle-7, Pune.

...... Terft / Respondent

Assessee by : None (Withdrawal Application)
Revenue by : Shri S.P Walimbe
qAaTs %I ai@ / Date of Hearing 1 29.09.2021

MO #T dE / Date of Pronouncement : 29.09.2021

AT / ORDER

This appeal preferred by the assessee emanates from the order of the
Ld. CIT(Appeal), Pune-5 dated 16.01.2020 for the assessment year 2014-15

as per the grounds of appeal on record.

2. The assessee by filing letter dated 25.09.2021 submitted that he wants
to withdraw the appeal in light of the assessee opting for resolution under the

provisions enumerated in the Direct Tax Vivad Se Vishwas Act, 2020 (‘the
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VSV Act) and has filed withdrawal application along with Form-3 in this

regard.

3. The Ld. DR has no objection in case the assessee wishes to withdraw
the appeal. Hence, we permit the withdrawal. Appeal of assessee is dismissed

being withdrawn.

4. In the result, appeal of the assessee is dismissed as withdrawn.

Order pronounced on 29th day of September, 2021.

Sd/- Sd/-
R.S.SYAL PARTHA SARATHI CHAUDHURY
VICE PRESIDENT JUDICIAL MEMBER

9 / Pune; faqi® / Dated : 29th September, 2021.
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